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Government of lnd ia

Ministry of Commerce & lndustry
Department for Promotion of lndustry and lnternal Trade

IPR-CIPAM Section
Vanijya Bhawan, New Delhi.

Dated: 06th June, 2023

Sanction of the President is hereby accorded to the foreign deputation of
following officials to Georgia from June 14 to 16, 2023 lo participate in the
Worldwide Symposium on Geographical lndications, jointly organized by WIPO and
the National lntellectual Property Center (SAKPATENTI) of Georgia:

i. Shri Rajat KumarSaini, Director, DPIIT

ii. Shri Prashanth Kumar S Bhairappanavar, Assistant Registrar of Trademarks
& Gl, Trade Marks Registry, Ahmedabad

2. The tour of the officers will commence from the date of departure from lndia and
conclude on the date of arrival in lndia. The total period of absence from lndia shall
not exceed the period indicated above, excluding journey time and enforced halts,
if any.

3. The officer will be entitled to the following expenditure during deputation:

ir fare s per entitled class

irport tax (lf any) per actuals

Daily allowances admissible.

Hotel accommodation per entitlement

Contingency per norms

Local Transport (including airpo
rop and pickup)

Mobile Phone ment as per Para S of M/
Finance OM dated 26.03.2018

per entitle

Excess Baggage per norms

usiness Centre Facilities On actual basis

Enforced halts including lodgin
nd transport

4 During the period of deputation, the officers wiil draw their pay and ailowances inthe existing 
. 
capacity. The.expenditure on their-pay and ailowances wiil bedebitable to the same budoet head to which it is ueinlieuitea at present. The oavand attowances wi, be diawn onry in rndian 

"r;rd"t.-il; "ii""* *ir'.",'[Jallowed to draw any part of the salary in foo,gn u;Jr"g".
The other entiflements of 

thu.gffigg.r.. incruding medicar facirities wiil be as raid
,i:Hi,[Ji: 

orders issued by the Ministry 
"i 

rirr..Jrr,ti"irt,y ;J il;,;.r atr"ir.

DEPUTATION ORDER

per norms

per entitlement



-a -

6 All admissible expenditure towards Air passage/TA/DS/Airport Tax/Medical
Expenses/Mobile Phone/excess baggage etc. in respect of Mr. Prashant Kumar
S B.will be debitable to the Major Head- 3475, Minor Head- 00.102, Office of
CGPDTM and GIR- '1 1 01, FTE - 12 and in respect of Shri Rajat Kumar Saini will
be debitable to the Major Head 2852.80.104 01 .O1 .12- Scheme for lnvestment
Promotion, Foreign Travel Expenses under Demand No. 11 of the Department
for Promotion of lndustry and lnternal Trade for the year 2023-24.

7. The officers will furnish a report on their visit after return from abroad.

8. This sanction will be treated as an authority for the payment.

9. This issues with the concurrence of AS&FA of this Department vide Note No 40
dated 06.06.2023 of file No. P-24021134/2019-lPR-VI (E-3031S).

(Rajesh Ranjan)
Under Secretary to the Govt. of lndia

The Pay & Accounts Officer (PAO),
DPllT, Udyog Bhawan

Copv to

1 . Shri Tejas Sanjay Pagar, Second Secretary & HOC lndian Embassy in

Armenia, concurrently accredited to Georgia - hoc.yerevan mea. qov.ln

2. Shri CHARANJEET SINGH Joint Secretary (Eurasia), MEA, New Delhi-

SETS mea ov.tn

3. The Chief Controller of Accounts, DPllT, Udyog Bhavan, New Delhi'

4. Shri Rajat Kumar Saini, Director, DPIIT

5. Shri Prashanth Kumar S Bhairappanavar, Assistant Registrar of Trademarks &

Gl, Trade Marks Registry, Ahmedabad

6. PSO to SllT/ Sr. PPS to JS(HP)/PS to Dir' (KT)

7. PA to CGPDTM, O/o CGPDTM

8. Fin-ll Section for uploading in FVMS/Protocol Section/ /Guard File

9. Establishment-1, Vanijya Bhawan, New Delhi'
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